IN THE CENTRAL ADMINISTRATIVE TRI3UNAL

PRINCIFAL BaNCH

04 531/92
New D2lhi this the 3th Day of Fabruary, 1997

Hon'ble Smt,Lakshmi Swaninathan, Mambar (3J)
Hon'ble Shri R.K.Ahouja, Member (A)

Shri Krishna Bhaguan Chayla
S/o shri Chetan Anand Chauwla
R/0 103, Type-IV, North Jast Moti 8agh,
Naw Jdalhi, .
es e r’\ppllCant

(Nons for thne applicant )
Us.
1, Union of India through tha Sacretary
to tha Govt.of India
Ministry of Human Rasgurcas
Ozvalopment(Dap4tment of Education )
Shastri Bhawan, Nsw Jalhi-1

2. Tha Lt,3overnor of Union Territorpy of
J:lhi, 5,S5ham Nath Marg, Delhi-54

3, Dirgctor of Zducation,
Jalhi Administraticn, 0ld Sectt., D3lhi-54

(None for thz respondents ) «.e. Respondants

0 R D& R {CRAL)

(Hon'nl2 Shri R.K, ‘hooja, Manhar (#)

The applicant submits that hz uyas appointzd as
Principal under thz Govarnmant of Madhya Pradassh, He sarvad
this Government till 1975, Latsr on his selaction by ths
UPSC, h2 uas appointad as Principal undar tha aAndaman and
Nicobar Islands Administr-tion (ANIA). He statas that the
nost of Principal in the Andaman and Nicobar Isl:nds Adminis-
trstion carrias the same :¢:le of pay as 1s attached to the
nost of Principal in tha Union Tarritory of uelhi, He furthar
submits that against the post of assistanc dirzector »>f Jduca-
tion/Zducation Ufficar yhich was advertised by tha UPSC,
tns applicent had appliad for thz same and uas s2l:ct ed,
Theresftar, hs was postad as ascistant Jirector of Zdn. Idu-

cation O0fficar in the Delhi Aadnini:tr:tion on 10.2.86. The
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Government of India vide thair letter dated 6,9,83 decifad
to enhance the age of retirament of 0elhi School tsachers
from 58 ta 60 ysars. Th® post of Principal and Vice
Principal working in the school were also within the
purview of this letter, Ha claims that on his aprointment
:s Assistant Dirasctor of Zducation/Education Officer under
the Uelhi administration, he has the optian to revert to
the post of Principal. cven though h: had opted for raver-
sion to the post of Principal, but the respondents had not
taken any decision on his option for riversion, He furthar
submits that he is going to retire from Govt.servicae an
attaining the age of 58 years as per the respondents'
lett er datad 29,2,1992, He allegss that the decision of the
reospondents to retire him at the age of 5B yesars without
considering his option to rasvert to the pozt of Principal
is discriminat-ory and violative of the Articles 14 and

16 of tha Constitutiasn of India.

2. The respondesnts in their reply have submitt ed
that the asplicant who was appointed to the post of
Assistant Director of Education/Education Officer under
Dalhi Administration directly through the UPSC,cannot
claim for reversion to a po:st on which he hid nco lien

prior to his appointment,

3. Ja8 have gone fhrough the pleadings, The main
claim of tha applicant is th4d he had be=n recruitad to
the post of Piincipal under the Govt.of Madhya Pradesh
and latwer he uas selected as Principal under the Andaman
< . ‘ C e . . -
and Nicobax Islands Admm,wﬁlgﬁtﬁwxwtf@
was—continwad in both the organisations, Thersforz, he is
holding lien to the post of Principal in which he had

servad under the Mm.P.Governmant and Andanan Nicobar

Islands sdministration, The pay scals of ths post of

Principal in Andaman and Nicobar Islands cfdministration
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is the same as that of Delhi Adninistration, He,tharafcfa,

contsnds that ne is 2ntiled to sxarciss his option to revert
f Edn./C.0.

from tha post of f4ssistant Dirsctor/to that »f Principal and

‘to continue in sarvice till the age of 60 ysars.

4, We Hava considsered the cass of the anplic :nt

carefully nut we find no merit in his zvaerments. Admitt 2dly,

the apclicant revar yorked in Delhi Administration in

the capacity of Principal znd ths raspondsnts have considered

his represantation and informed him that his rsguest for

raversion wuld not be conciderad since h= uas”\evar holding

the post of Principal, under thz Dalhi Administration, and

therefore, the raspondants stand cannot ba faulted,

S. In the result, this'fapplic tion fails and it is

accordingly rejacted, No order as to costs,
(smt,Lakshmi Suaminathan)
Mam:er (J)




